Matters Raised [12 April, 2017] with Permission 35

Irregular selection procedure for the post of Director of National

Health System Resource Centre
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Rising cases of honour killing
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SHRIANAND SHARMA (Himachal Pradesh): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised by
the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI K. RAHMAN KHAN (Karnataka): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I also associate myself with the

matter raised by the hon. Member.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I associate myself.

...(Interruptions)... Sir, it is not honour killing but. ... (Interruptions)...

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes, everybody is concerned with this.
...(Interruptions)... All are concerned. ... (Interruptions)... That is the feeling of the entire

Hose. ...(Interruptions)... Now, Shri K.K. Ragesh.
Need to make NCERT study material mandatory to all CBSE schools

SHRI K.K. RAGESH (Kerala): Thank you, Deputy Chairman, Sir. Through you,
I urge upon the HRD Ministry—the hon. Minister is here—to ensure, to make NCERT
textbooks mandatory to all CBSE schools. Of course, it is a very good step that is being
taken by the HRD Ministry. In a meeting chaired by the hon. Minister himself, it was
decided that the NCERT textbooks are going to be made mandatory in all CBSE schools.
But, Sir, unfortunately, irrespective of the decision taken by the HRD Ministry, most of
the private schools, the CBSE schools, they are not implementing the decision taken by
the HRD Ministry. They are trying to find a way out to not implement the decision. Sir, a
majority of the private schools are compelling the students and parents to purchase books
from certain private publishers and what they are doing is, they are charging 3300 to
¥ 600 more and sometimes it is ¥ 1,000 more than the prices that is being charged for the
NCERT books. Sir, it is a kind of loot. As we all know, imparting education is not a trade,
occupation or business. It is being clarified by the Supreme Court itself, time and again,
that imparting education is not a trade, occupation or business under Article 19(1)(g) of
our Constitution. But, unfortunately, many of the private schools are using education as

a tool to loot the students. They are making imparting of education as a business, as a



